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O R D E R (ORAL) 
 
Justice L. Narasimha Reddy: 
 

 

This contempt case is filed alleging that the respondent did 

not implement the directions issued by this Tribunal in its order 

dated 16.03.2017 in O.A. No.502/2016. The directions were to the 

effect that the result of the applicant for the post of TGT (Social 

Science) shall be declared and depending upon the availability of 

posts, further step shall be taken. Today, learned counsel for 

respondent has placed before us a copy of Result Notice dated 
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01.02.2017, through which the result of the applicant is declared 

and he is treated as successful. There exists a substantial 

compliance of the order. The other steps would be taken 

depending upon the availability of vacancy, etc. 

2.  We, therefore, close this contempt case, directing the 

respondent to take remaining steps in accordance with law. It is 

also made clear that if the vacancies are not available, the same 

shall be intimated to the applicant, as mentioned in clause (3) of 

the directions. 

    

( Mohd. Jamshed )               ( Justice L. Narasimha Reddy ) 
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